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DR. K. MATHEW KURIAN: What will be
done? Incorporating it?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Sen Gupta, what is it? Are you
pressing?

SHRI DWIJENDRALAL SEN GUPTA:
Since he has said—and it has gone on
record—that he will incorporate it in the Bill,
1 do not press. Unless it is done, I will raise a
point of privilege and I will proceed against
him.

The BUI was, by leave, withdrawn.

THE CONSTITUTION (AMENDMENT)
BILI, 1970 (Insertion of new article 16A)
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"Every citizen above eighteen years of
age shall have the right to employment and
in the event of his failure to procure any
employment, he shall be entitled to an
unemployment allowance to be paid by the
State at such rate as may be prescribed by
the Government concerned from time to
time by public notification."
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Y s T AR s A6, # 59
WX wfga siag FENT

gemaTemer (# gt #lo U ):

Let us continue it on the next non-official day
for Bills. Now, let us take up Half-An-Hour
Discussion. Dr. Nagappa Alva.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER TO STARRED QUESTION 428
GIVEN ON 9TH AUGUST. 1974, REv
TAKEOVER 'OF BUNGALOWS IN THE
BELGAUM CANTONMENT FOR THE
USE OF SERVICE OFFICERS

DR. K. NAGAPPA ALVA (Karna-taka):
Mr. Vice-Chairman. Sir. this half-an-hour
discussion has reference to Starred Question
No. 428 answered in the Rajya Sabha on 9th
August. 1974, and the statement laid on the
Table of the House. Sir. the statement says:

"Lands in Military areas in Cantonments
have been given to persons on "Old grant
terms" and other resumable tenures. All
such grants are in the nature of licences and
such tenures provide for resumption on one
month's notice at any time. However,
resumption is generally resorted to when
the sites are required for defence purposes
or where terms of the tenure are violated.
The  resumptees are  entitled to
compensation for the structures etc. and
alternative land on lease under conditions
prescribed.

With the growth of the Armed Forces
and changes in their deployment the
requirement of land has increased and as
such siteg which had not been resumed so
far may be required to be resumed in
greater numbers in the future. What is
under consideration is a general scheme by
which such resumptions can be carried out
in a phased manner to meel the defence
needs. Till



